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DATE OF DECISION 10.,02.1992,

Shri A.,A. Shiromany Petitioner

Shri T.Co Aggarwal — Advocate for the Petitioner(s)

Versus
UeDel, through the Directoxr of Respondent

Estates and Another ’
Shri p.p. £hurena Advocate for the Respondeni(s)

1
CORAM
i The Hon’ble Mr. P, K. KaRTHA, VICE GHAIRMAN(JI)
| The Hon’ble Mr. B,MN, DHOUNDIYAL, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement ? j&,
9. To be referred to the Reporter or not ? Ivp
3 .
4

Whether their Lordships wish to see the fair copy of the Judgement ? ao
Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGMENT

(of the Bench delivered by Honible Shri P.K, Karthe,
Vice Chairman(J))

The gquestion for consideration is whether & reemployed

Government servant is entitled to retain a GoveInment accommodatim

provided to hlm before his retirement,

Z The épplicant retired as Joint Director from the
tublications Division, Ministry of Information and Bioadcasting
on 31.,1.1986, He was reemployed as Deputy Chief Editor,

Coliectéd works of Mahatma Gandhi with effect from 1.2.1989.
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He was occupying Government accémmodation Type 1V, 435~
Laxmibai Nagar, New belhi,Frighp from 1969, The
resboﬁdents passed the imbugnediorder dated ;5,2.1989
whereby the allotﬁméni of the qﬁarﬁér in guestion was
cancelled with effect from 1.6;l989; The applicant has
statéd that even after reemployment he is entitled td
retain the Government accommodation.,

3. - fﬁe respondents have stgted in their gounterf
affidavit thétlas éer tHe allot@ent rules, the applicant
is not entitled to'retain-the\sévt. accomnodation zs his
basic pay 2s on 1,10,1989 was not &.2800/-.

4, We havé gone through ﬁhé recérds of the case énd
have cénsidered the rivel contentions. According to

SH 317 B 11(4) even an officex who is on reemployﬁent'
in 3n eligible office is entitied to retain the Govt.,
accommodation. Before his rétirénent, the 3pplicant

wds receiving pay of %.4,456/- in the scale of k.3700~ -
3000. He has been reeimployed in;the scale of Rs.3000-
‘5000, He claims that his pay has been fixed 2t fs.2262/-
in the said pay scalé excluding his pension fixed at
m.2188/-; The pension put together.with the pay fixed
on reemployment would work outit; Rs 44450/~

3. In our opinion; the cancellation of the allotment
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of the quarter in question is not legelly sustainable.

The respondents would, however, be at liberty to allot

to the applicant accommodation of the entitled category

to the applicant,

-

O, ,In.the light of the above, we dispose of the
application with the direction to the respondents to ¢llow
ﬁﬁe applicant to continue.in the Govt. accommodation

Type 1V, 435—Laxmibai.Nagar, New bélhi on his payment

of normal licenca fee %ill such time they allot to him
@lternative accommodation of the entitled type;:

The interim order passed on 18;12.1990 directing the

respondents that the status quo as regards the

continuance of the aprlicant in the said quarter be

- maintained;is made absolute with the,modification that

in cése the respondents allot to the applicen£ alternative
accommodation of his entitled category, the applicant
shall give Qécant possession §f,the aforesaid quarter
in his ocdupation within one mohthlof alldtmgnt.
There will be no order as to costs,
'@,A«Jw/@ R G
(B.N, DHOUNDIYAL} ‘ (P.K. KARTHA)
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